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Central Administrative Tribunal
Principal Bench, New Delhi

CP No.164/2020
in
O.A. No. 1698/2014
Today this the 25t day of November, 2020

Through video conferencing

Hon’ble Mr. Justice L. Narasimha Reddy, Chairman
Hon’ble Mr. A. K. Bishnoi, Member (A)

Pratima Mittra (DR),

Aged 71 years (Sr. Citizen),
W /o Sajoy Kumar Mittra,
R/o C-8/8766, Vasant Kunj,
New Delhi — 110070.

...applicant
(By Advocate: Mr. R. K. Shukla)

Versus

1. Union of India thorugh,
Sh. Rajesh Bhushan,
Secretary, M /o Health & Family Welfare,
Govt. of India,
Nirman Bhawan, New Delhi — 110011.

2. Harshad Pandurang Thakur,
Director,
National Institute of Health and Family Welfare,
Baba Gangnath Marg, Munirka,
New Delhi — 1100687.

...respondents

(By Advocate: Mr. V. S. R. Krishna and Shri Subhash
Gosain)
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ORDER (ORAL)

Mr. Justice L. Narasimha Reddy, Chairman:-

This contempt case is filed alleging that the
respondents did not implement the order dated
16.11.2016 passed in OA No.1698/2019. In the said
order, the Tribunal directed the respondents to grant
pensionary benefits to the applicant under the Pension

Rules.

2. The respondents filed a detailed reply stating that
on 09.11.2020, the pension of the applicant was

released.

3. We heard Shri R.K. Shukla for Ms. Harvinder
Oberoi, learned counsel for applicant and Shri V.S.R.
Krishna and Shri Subhash Gosain, learned counsel for

respondents.

4. The applicant contends that though the
respondents released the pension, they did not pay
Gratuity. A perusal of the order in the OA discloses that
the direction was only to release the pension under the

Pension Rules and there was no mention about the
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Gratuity. We are of the view that the respondents have
implemented the order in the OA. The contempt case is,

accordingly, closed.

( A. K. Bishnoi) ( Justice L. Narasimha Reddy )
Member (A) Chairman
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